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MonRoring agmiqf for small scate 
industry

1014. SHRI V. SREENIVANSA
PRASAD:

SHRI M.V. CHAN- 
DRASHEKARA MUR- 
THY;

Wil the PRIME MINISTER t>e pleased 
to state:

(a) whatherthe Union government have 
decided to set up a monitoring s^ency to 
ensure adequate credit facilities to small 
and rural industrial sectors;

(b) if so, the composition of the mem
bers of the monitoring agerxry;

(c) on what lines the monitoring agency 
will function;

(d) how the monitoring agency will help 
small scale and rural industrial; sector in 
providing financial facilities; and

(e) ttra details thereof on this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. 
PJ.KUREN): (a) A social monitoring ageiicy 
as envisaged in para 3.1 of the policy 
measures for promoting and strengthening 
smaH, tiny and village enterprises laid in 
Parliament on 6.8.91 has not yet k>een set 
up.

(b) to (e). Do not arise.

bnptomentatlon of National Capital 
Region Plan

1015. SHRISHRAVANKUMARPATEL 
Wil the Minister of URBAN DEVELOP
MENT be pleased to state:

(a) whether at a meeting regarding the 
Nafonal Capital Region Plan, concerned 
was axpressad at the. delay in NCR devek 
opmaiit plan implementation due to lack of 
financial resouicas;

(b) if so, whether the schemes underthe 
plan have suffered delay due to lack of 
financial resources; and

(c) the extent of shortage of financial 
resources to which the delay was attriMJt- 
able?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRIM. ARUNACHALAM): (a) In the 13th 
Meeting of the Nattonal Capital Regon 
Plannvig Board heM on 30.9.91 members 
had generally expressed concern at the 
delay in the implementatton of the NCR 
plan due to lack of finartcial resources and 
other reasons.

(b) Schemes for land aoquisHnn and 
devekjpment in the Priority towns and 
schemes for development of regkmal and 
local infrast.-ucture have suffered due to 
lack of finacial resources.

(c) During the 7th Rve Year Plan, a total 
investmentofRs.867Crores(Rs.400crores 
under State Sector and Rs467crores in the 
Central Sector through Central Ministries) 
was required tor the implementatk>n of the 
plan programmes. The figures of actual 
expenditure in the State Sectorand Central 
Sector th;£>ugh the centre Ministries are 
being collected and will be lakf on the table 
of theSabha.

New Housing PoOcy

1016. SHRI SHRAVAN KUMAR 
PATEL:

SHRI PANKAJ CHO- 
WDHARY: 

SHRIMUKALBALKRISHNA- 
WASNiK:

Wil the MMster of URBAN DEVEL
OPMENT ba plaas«J io stale:
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(a) whethsrthe government have been 
woiking out a new Housmg to state:

(b) if so, the main otqectives laid down 
lor tlw purpose; and

(c) the time by which the same is likely 
to be announced and adopted?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN
DEVELOPMENT(SHRI M. ARUNACHA- 
LAM): (a) to (c). Draft Nafional Housing 
Policy (NHP) was placed before both the 
Houses of Parliament in May, 1988. The 
government has taken up the revision of the 
draft national Housing PoScy in the light of 
the views expressed by M.Ps, State Gov
ernments anddifferentsecUonsofthepubUc. 
The revised draft N.H. P. is expected to be 
placed before both the Houses of Parlia
ment shortly.

Compensation to Bhopal Gas victims

1017. SHRI SHRAVAN KUMAR 
PATEL: Will the PRIft/E MINISTER be 
pleased to stale:

what steps have since been taken to 
distribute the compensation amount 
amongst victims of UCO gas leak accklent 
of 1984 at Bhopal foHowing the judgement 
uphoMingthe February, 1989settlementof 
$470 million?

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND 
FERTILIZERS(DR CHINTA MOHAN): 
Adjudicatkin ct claims and distribution of 
oofflpensalion is to be earned out underthe 
provisions of the Bhopal Gas Leak Disaster 
(Registration and Processing if Claims) 
Schema. 1985. The Scheme, inter alia. 
piovidM for a Welare CommisskMwr with 
«ppraprlate assistance to undertake the 
pwowcl>d|(iidii!{alion and compensation.

The Welfare Commisskmer is in Place and 
the process of adjutficaton shouM com
mence by the 3rd February, 1992, the date 
which the Supreme Court has fixed for 
commencement of the process.

IT/anslation}

LossbiHECL

1018. SHRI CHHEDIPASWAN:
SHRI RAM TAHAL 

CHOUDHARY:

WiB the PRIME MINISTER be pleased 
to state:

(a) whether Heavy Engineering Corpo- 
ratnn Limited, Ranchi is ninnmg in toss;

(b) if so. the reasons therefore; and

(c) the total value of goods produced 
during the last three years and the details of 
profit and loss in this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P.K. 
THUNGON):(a)Yes.Slr.

(b) The Corporation has been incurring 
tosses mainly due to inadequate and imfaal- 
anced order book, excess manpower, high 
overhead serious lk)uklity problem, short
age of power, poor work culture, oM mach^ 
ery and heavy outstanding from the custom
ers etc. The order book position has, how
ever. improved recently.

(c) Tbs total value of production, proRI 
and toss duringthe last three ysarsarasgyen




